
 
 
 
 

            
       

 
 

  
 

       

         

     

   

        

           

       

  

      

       

      

       

      

 

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Cont.Cas(C)[SH]17/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Mr. H.L. Shangreiso, learned counsel who entered 

appearance for respondent No. 5 prays for further 4(four) weeks’ 

time for filing affidavit-in-opposition. 

Prayer is granted. 

Office note dated 19-7-2013 indicates that service of 

notice to respondent No. 3 had been returned after proper service. 

None appears for respondent No. 3 without showing any 

cause. 

However, Mr. K.P. Bhattacharjee, learned counsel 

undertakes to inform Smti. A.Nikhla, Deputy Secretary, Social 

Welfare Department, Government of Meghalaya about this 

contempt petition to the respondent No. 3. 

List this case again on 19-8-2013. 

JUDGE 

S.Rynjah 



 
 

 
 

 

            
       

 
 

  
 

         

 

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Cont.Cas(C)[SH]21/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

List this case alongwith CRP. No. 12/2013 on 29-7-2013. 

JUDGE 

S.Rynjah 



 
 

    
  

 
 
 
 
 

            
       

 
 

 
  

       

         

   

     

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRL.M.C.[SH]18/2013 
Alongwith CRL.M.C.[SH] 17/2013 

Alongwith CRL.Revn.P[SH]46/2012 
CRL.Revn.P[SH]47/2012 

CRL.Petn.[SH]11/2013 
CRL.Petn.[SH]12/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Learned counsel appearing for the petitioner prays for 

further 3(three) weeks’ time for filing rejoinder affidavit. 

Prayer is granted. 

List this case on 14-8-2013. 

JUDGE 

S.Rynjah 



 
  

 
 
 
 
 
 
 

            
       

 
 

  
 

       

         

   

     

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRL.Petn.[SH] 18/2013 
alongwith 

CRL.REVN.P(SH)46/2012 
CRL.REVN.P(SH)47/2012 

CRL.PETN(SH)11/2013 
CRL.PETN(SH)12/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Learned counsel appearing for the petitioner prays for 

further 3(three) weeks’ time for filing rejoinder affidavit. 

Prayer is granted. 

List this case on 14-8-2013. 

JUDGE 

S.Rynjah 



 
 
 
 
 
 
 

 
 
 

            
       

 
 

  
 

        

         

   

     

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH]16/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Learned counsel appearing for the respondent No. 1 prays 

for further 4(four) weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case on 12-8-2013. 

JUDGE 

S.Rynjah 



 
 
 

            
       

 
 

  
 

        

           

    

  

     

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRL[SH]22/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Learned counsel appearing for the respondent No. 2 prays 

for further one weeks’ time for submitting the particulars of LR of 

the respondent No. 2. 

Prayer is granted. 

List this case on 5-8-2013. 

JUDGE 

S.Rynjah 



 
 

 

            
       

 
 

  
 

          

       

          

   

        

            

       

  

      

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH]33/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

After perusal of the memo of the revision petition, this Court 

needs the comments of Mr. H.S.Thangkhiew, Sr. counsel whose 

name had been mentioned in many parts of the pleading of the 

present revision petition. 

Accordingly, learned counsel for the petitioner is directed to 

furnish a copy of the memo to the present revision petition to Mr. 

H.S. Thangkhiew, Sr. counsel for his comments within 2(two) 

days. 

List this case again on 12-8-2013. 

JUDGE 

S.Rynjah 



 
 
 

            
       

 
 

  
 

        

           

       

        

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH]38/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Mr. S. Sen, learned counsel entered appearance for 

respondent No. 1 and 2 and also Mr. S. Lenthang, learned 

counsel entered appearance for respondent No. 3. 

List this case on 29-7-2013 for admission hearing. 

JUDGE 

S.Rynjah 



 
 
 

            
       

 
 

  
 

 

       

      

  

      

 

 

 

 

 
 
 
 

 

 

 

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

FA(SH)No.1/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Mr. H.L.Shangreiso, learned counsel appearing for the 

petitioner prays for listing this case on 5-8-2013. 

Prayer is granted. 

List this case on 5-8-2013. 

JUDGE 

S.Rynjah 



 
 
 

            
       

 
 

  
 

       

         

          

        

         

           

    

   

      

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC(CRP)[SH]200/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Mr. G.S.Massar, learned Sr. counsel entered appearance 

on behalf of the proposed LR, Smti. Gwendoline Lyngdoh, 

respondent No. 1 and prays for 2(two) weeks’ time for filing 

objection or affidavit-in-opposition. The learned Sr. counsel 

further submitted that as per the instructions, there are 2(two) 

other LR for respondent No.1, who died during the pendency of 

the revision petition. 

Prayer is granted. 

List this case again on 12-8-2013. 

JUDGE 

S.Rynjah 



 
 
 

            
       

 
 

  
 

        

         

     

    

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC(CRP)[SH]208/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Mr. S. Lenthang, learned counsel entered appearance for 

respondent No.2 as well as Mr. S. Sen, learned counsel entered 

appearance for respondent No.1. 

List this case on 12-8-2013. 

JUDGE 

S.Rynjah 



 
  

 
 

            
       

 
 

  
 

       

         

      

    

 

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC(FA)[SH]159/2013 
in FA(SH)No.1/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Mr. H.L.Shangreiso, learned counsel appearing for the 

applicant submits at the Bar that as per instruction, he does not 

wish to press this present misc. application. 

Accordingly, this misc.application is disposed of as 

infructuous. 

JUDGE 

S.Rynjah 



 
 
 

            
       

 
 

  
 

       

        

  

     

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC(WPC)[SH]139/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Learned counsel appearing for the respondent prays for 

further 6(six) weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case on 2-9-2013. 

JUDGE 

S.Rynjah 



 
 
 

            
       

 
 

  
 

        

      

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC(WPC)[SH]189/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

As prayed for by the learned counsel appearing for the 

petitioner, list this case on 5-8-2013. 

JUDGE 

S.Rynjah 



 
 
 
 

            
       

 
 

  
       

          

       

  

          

        

     

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC(WPC)[SH]225/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Learned counsel appearing for the petitioner prays for 

allowing him to withdraw this application with a liberty to file afresh 

application, inasmuch as the present misc. case suffers from 

formal defects. 

Prayer for withdrawal of this misc. application with a liberty 

to file afresh misc. application is allowed. This misc. application 

stands disposed of on withdrawal. 

JUDGE 

S.Rynjah 



 
  

 
 

            
       

 
 

  
 

 

       

        

   

    

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC(WPC)[SH]41/2013 
in WP(C)[SH]21/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Learned counsel appearing for the petitioner prays for 

further 2(two) weeks’ time for filing rejoinder affidavit. 

Prayer is granted. 

List this case on 5-8-2013. 

JUDGE 

S.Rynjah 



  
 
 
 

 

            
       

 
 

  
 

     

 

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Review Pet.[SH]3/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

List this case again on 5-8-2013. 

JUDGE 

S.Rynjah 



 

 

 

 

 

 

            
       

 
 

 

 

        

      

 
 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]62/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

As prayed for by the learned counsel appearing for the 

petitioner, list this case on 5-8-2013. 

JUDGE 

S.Rynjah 



 
 

 

 

            
       

 
 

 

 

        

         

  

   

      

        

 

     

 
 
 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]23/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Learned counsel who entered appearance on behalf of 

respondent No. 3 prays for 2(two) weeks’ time for filing affidavit-in­

opposition. 

Prayer is granted. 

Learned counsel appearing for the State respondents 

submits at the Bar that the State respondents had already filed 

affidavit-in-opposition. 

List this case on 12-8-2013. 

JUDGE 

S.Rynjah 



 
 

 

 

            
       

 
 

 

 

         

             

         

     

  

     

 
 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]44/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Mr. P.N. Nongbri, learned counsel appearing for the 

respondent No. 1, 2 and 3 and Mr. R. Deb Nath, learned CGC 

appearing for respondent No. 4 prays for further 4(four) weeks’ 

time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case on 19-8-2013. 

JUDGE 

S.Rynjah 



 
 
 

 
 
 

            
       

 
 

  
 

       

         

  

    

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]102-2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Learned counsel appearing for the petitioner prays for 

further 2(two) weeks’ time for filing rejoinder affidavit. 

Prayer is granted. 

List this case on 12-8-2013. 

JUDGE 

S.Rynjah 



 
 

 
 
 

            
       

 
 

  
 

        

           

     

       

        

    

        

         

        

  

          

         

        

  

       

         

         

   

     

 

 

 

 

 
 
 
 
 
 
 
 
 

WP(C)[SH]194-2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Mr. H.S. Thangkhiew, learned Sr. counsel appearing for 

respondents No. 5, 6, 7 and 9 submits at the Bar that the 

respondents are not filing affidavit-in-opposition. 

Mr. K.P.Bhattacharjee, learned counsel appearing for the 

State respondents submits at the Bar that the State respondents 

are not filing affidavit-in-opposition. 

Learned counsel appearing for the respondents No. 10 to 

22 as well as learned counsel appearing for respondent No. 23 

submits at the Bar that the respondents had already filed their 

affidavit-in-opposition. 

Mr. H. Kharmih, learned counsel on behalf of Mrs. Y.Shylla, 

learned counsel appearing for the respondent No. 8 prays for 

further 2(two) weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

Mr. S.Lenthang, learned counsel appearing for the 

petitioner prays for 2(two) weeks’ time for filing rejoinder affidavit 

to the affidavit-in-opposition filed by respondents No. 10 to 23. 

Prayer is granted. 

List this case on 12-8-2013. 

JUDGE 

S.Rynjah 



 
 

 
 
 

            
       

 
 

  
 

          

            

       

       

        

    

  

        

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]351/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

Learned counsel appearing for the respondent No. 3 and 4 

submits at the Bar that respondent No. 3 and 4 are filing their 

affidavit-in-opposition in the course of the day. 

Mr. K.P.Bhattacharjee, learned counsel appearing for the 

State respondents submits at the Bar that the State respondents 

had already filed affidavit-in-opposition. 

Issue Rule. 

List this case for final hearing on 19-8-2013. 

JUDGE 

S.Rynjah 



 
 
 
 

 
  

 
  
 
 
 

            
       

 
 

  
 

         

                

            

          

               

     

         

         

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]363/2012 
Alongwith WP(C)[SH]212/2012 

MC(WPC)[SH]357/2012 
WP(C)[SH]238/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

22-7-2013 

This Court passed an order dated 20-2-2013 for awaiting 

service of notice to respondents No. 4, 5, 9, 10, 11, 12, 13 and 14 till the 

next date i.e. 03-04-2013. As on date, neither AD Card nor the service 

report returned un-served. Accordingly, service of notice of the present 

writ petition to respondents No. 4, 5, 9, 10, 11, 12, 13 and 14 shall deem 

to have been effected properly. 

As prayed for by the learned counsel appearing for the petitioner, 

list this case for continuation of hearing on 7-8-2013. 

JUDGE 

S.Rynjah 


